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Bhopal, the 24th January 2018

No. B—4—02-2018—2—V(04).—In exercise of the powers conferred by clause (a) of sub-section (1) of Section 9

of Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, reduces and fixes the stamp duty

chargeable under article 7 of Stamp Schedule 1A of the instrument of agreement relating to deposit of title deeds

executed in favour of banks for securing loans up to Rupees 25 lacs for eastablisment of micro and small scale

enterprises to Rupees 500.

By order and in the name of the Governor of Madhya Pradesh,

S. D. RICHHARIA, Dy. Secy.
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